HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: £9S ?&lfl’egﬂgted: [9-97- 22

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Aqib Rasool

S/0 Gh. Rasool Malik

R/O Dawlatpora, Kreeri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-376/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

) \_/ 0
(Mohammad Yasin Beigh)’o)’ }’
Registran (Adm.)

No: 22763 »%/KC;/ H:ued: 1622

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

v Mr. Aqib Rasool, Advocate

...... for information and necessary action.

" 0\/;‘
Registrar (Adm.) }O)'OY
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
o B3 Bl 120

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Anayat Pervaz

S/0O Ghulam Haider

R/O. Lohai, Ward No-3, Lohai Malhar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-377/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

w} .
o\ e
(Mohammad Yasin Beigh)

egistrar (Adm.)
o P o 1

Copy forwarded to the: -

an Advocate is ordered there before.

1 Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Kathua.
S. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Anayat Pervaz, Advocate
...... for information and necessary action. :
"
5. )
Registrazy dm.) \ G)r—O}
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:‘éﬁ?%ﬁ%lj,ﬁc?j I(S]:ted: 207' 09 *)4)//

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Altaf Hussain Shiekh

S/0 Sonaullah Shiekh

R/O Yehama Lawoosa, Shiekh Mohalla, Qalambad, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-378/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

/)’
- ?1907
(Mohammad Yasin Beighl

egistrar/(Adm.)
wo: 22799989 . 19- s ¥

Copy forwarded to the: -

an Advocate is ordered there before.

18 Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Altaf Hussain Shiekh, Advocate
...... for information and necessary action. :
" oz W‘
Registrar m.) ]o) ~U '3—"' 2 =



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K k

PROVISIONAL

ENROLLMENT

NOTIFICATION
7
No:’éﬁ&?l&%;'%/[%ted: [ /O;L/ 301'{

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Aasima Aafreen

D/O Ghulam Mohammad Lone

R/O Batwina Ganderbal, Ganjipora, Tehsil Wakura, District Ganderbal
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-379/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

P o >

(Mohammad Yasin Beigh

/{eglstrang/Adm i)

33’;‘5?9 %/KC//Dated /6/097)&/

Copy forwarded to the: -

i Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Ganderbal.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
p Ms. Aasima Aafreen, Advocate
...... for information and necessary action. :
S
Registrar{{Adm.) )9 W‘)
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
or 85524 K. ]3] )1

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Badrul Duja

S/O Showkat Ahmad Khanyari

R/O19 Sangeen Darwaza Hawal, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-380/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

e
(Mohammad Yasin Beigh)

; egistrargf\dm.)
No: 35973—— @“%Eg/gated: B/ o)T/ J"’//C

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
/[ Mr. Badrul Duja, Advocate
...... for information and necessary action.

Registrar;a/ m.) )O),g'?;’" |

s
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ d %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: éﬁo ?;"%/ KC’/E()z/ﬁed: /67/09/ %%

1

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Basit Farooq

S/O Farooq Ahmad Wani

R/O Khudwani Nai Basti, Tehsil Quimoh, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-381/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

e

Mohammad Yasin Beigh)

Registrar{(Adm.)
No: 35805 *’o/ﬁﬁ/%fted: b/ ?7 'l"’ﬂ/ L/

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3! Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kulgam.

S. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

[ i Mr. Basit Farooq, Advocate

...... for information and necessary action. : %

Registrar (Adm.) |

;-



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICAT|ON
No&/i‘zﬂ% KGZ%)Lated /'?/6:}//}"7/(

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Bisma Nazir

D/O Nazir Ahmed Bhat

R/O Parigam Pulwama, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-382/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

\/Wﬁ%”

7z )
(Mohammad i sin Beigh)

gistrap (Adm.)
No: >3¥//-) /Dated ﬁjég/ J/{ x

Copy forwarded to the: -

an Advocate is ordered there before.

1 Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Bisma Nazir, Advocate
...... for information and necessary action. =

" o
Registrar((A m.)} ~(/%"M



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: éﬁ Zﬁ%ﬂj}ﬁqﬁaﬁéd: /6)/6?/.)"')//

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Basit Zubair

S/0 Javid Ahmad Wani

R/O Khar-pora Srandoo, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-383/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

8

w -
O pd

= e - ol

(Mohammad Yasin Beigh)

r(g(;\dm.)

) egistra
No: 32)(9 F);u/ /(67{ %ated: / 3/ o_)/ )“’)’f/g/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Kulgam.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
T Mr. Basit Zubair, Advocate

...... for information and necessary action.

@

\/\.A
- N

Registran@( m.))g iy V)
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

N9, 71247 ZK /Dated [5]67] >

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Faheem Altaf

S/O Mohmad Altaf Reshi

R/O Nowgam, Devsar, Reshi Mohalla, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—384/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

4@/

(Mohammad {ism Belgh

egistrar (Adm.)
W, >3- = KL7 / thed B lbi) Llo

Copy forwarded to the: -

an Advocate is ordered there before.

1 Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y g Mr. Faheem Altaf, Advocate

...... for information and necessary action.

»

- e
%)i/eglstrar dm.)/gﬁ(f} M

v



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:’éﬁ"f ?L%!}Eg/éﬁed: ﬁ/ 0%/ 221

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Iqra

D/O Mohd Shafi Sheikh

R/O Tankipora, Srinagar South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-385/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

o\ wZai

( ohammad Yasin Beigh)

egistrar((Adm.)
No: 2 925 "L(Z" KC?ZZgated ME : g/

Copy forwarded tl the: -

118 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Ms. Iqra, Advocate

...... for information and necessary action.

an Advocate is ordered there before.

’

Ve

Registra m.) )@A/’;)/)/



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:é’”g %%%?/éftedlzz c}’ 27

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Ishrat Shafi

D/O Mohd Shafi Wani

R/O Khrew Pampore Pulwama, Regoo Mohalla, District Pampore

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—386/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

.\

(Mohammad Yasin Beigh)

) /gegistra (Adm.)
No:$5 ﬁgfj'FSY’j(:f/C/Dated: /ﬁ/o}/ 2")4

Copy forwarded to the: -

an Advocate is ordered there before.

: 3 Principal District and Sessions Judge, Pampore.

@ Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Pampore.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
i Ms. Ishrat Shafi, Advocate

...... for information and necessary action. ’
\M

2 k/w\//

&) L)

Registrar/(Adm.) 4/}
§ /9



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:‘éﬁ 6 ?2‘2’/} ’%/ééted: b/ 0;;[%%

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Jasser Javed

S/O Javed Ahmed Bhat

R/O Nowpora Srinagar, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-387/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

A e

(Mohammad Yasin Beig

an Advocate is ordered there before.

egistrar/(Adm.)
No: 558§/”"5_57 Eg/ Llépated: /ﬁ/d%/ 2077; ﬂé

Copy forwarded to the: -

. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

. 5 Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

2 Mr. Jasser Javed, Advocate

...... for information and necessary action. /

Registrar%e_dm.) ) 0),—(/} et
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
o677 Do /E%ated /967 ) 224

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Kounsar Jan

D/O Ghulam Qadir Bhat

R/O Washbugh Pulwama, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-388/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

o

290
(Mohammad Yasin Beugh)

Registrar/(Adm.)
No: 3 56]5‘7' 66 K%j UQDated: /C)/ O?r/ l@/f ﬂ

Copy forwarded to the: -

an Advocate is ordered there before.

(8 Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Pulwama.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
y o Ms. Kounsar Jan, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:éﬁ&?;ﬁ”f//&/éﬁed: 107/0?/ lalf

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Mohsin Mohi Ud Din Mir
S/0 Gh. Mohi Ud Din Mir
R/O Trehgam, Khalil Mir Mohalla, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-389/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

/

an Advocate is ordered there before.

A
(Mohammad Yasin Belgh)
Reglstrarg(Adm )
) )
No: 5»))5%:)*;)(7@9/(/ Dated: /‘7/6}/ 2o
Copy forwarded to the: -
. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 ) Mr. Mohsin Mohi Ud Din Mir, Advocate
...... for information and necessary action.

Reg:stra Adm ) ,W )/



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: éa?@) Ql&}(eﬁéated o)/?,ﬂ')//

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Momin Yaseen Shah

S/O Mohmad Yaseen Shah

R/O Kachan Ganderbal, Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-390/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 27 i?ay'yl‘fg/u)Dated 9/’1’0()%/ %/

Copy forwarded to the: -

an Advocate is ordered there before.

15 Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Ganderbal.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Momin Yaseen Shah, Advocate
...... for information and necessary action.

'I;—e-;i-stra /j//)/

.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: %U 51')02//)8 ated: /‘2)/57/)4}/

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Mohmmad Amin Lone

S/O Gulam Mohmmad Lone

R/O Guzriyal Kralpora, Islampora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-391/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohamwelgh) Y

istra Adm)
%6}05 @)()(9/ Dated: /c%/ 2 xg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kupwara.

S. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Mohmmad Amin Lone, Advocate

...... for information and necessary action.

v)

Registraer.)} @,(/3/)



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION
o 20) 1221 Kfde, 19/31 024

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Moomin Sultan

S/O Mohd Amin Malla

R/O Buchwara, Dalgate, Srinagar (Khas), District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-392/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

_ N\
)

(Mohammad Yasin Beig

gistrar(Adm.)
No: %6*7/,67@//(9/%ted: [5/¢)) wﬁ? 5

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

i Mr. Moomin Sultan, Advocate

...... for information and necessary action. S
-
'S
gR/egiz-‘.trraugédm.) ] O) 0 'a/)



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: o722 7/} E%éated o:}/ 202

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Mazhar Hussain
S/O Mukthar Ahmed
R/O Village Gunthal Mohalla Dhuruniana, Tehsil Surankote, District

Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-393/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

]

7~ : V Cﬁ]:o)w:(/%;-))

(Mohammad ZEsin Beigh)
(

egistrar/(Adm.)
No: 3)7%3 06/£914)ated /09l )"”) 2/

Copy forwarded to the: -

18 Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 A Mr. Mazhar Hussain, Advocate

...... for information and necessary action.

i
o\ T

nglstra (Adm.) |O) ez



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOT|F|(?:AT|0N
Nr:)::;{)3 ?l‘ﬁ'i Ka/é-éted: /C)/O}/?"‘)/

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Muzaffar Sajad Mir

S/0 Gh. Ali Mir

R/O Magam, Haftchanir, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-394/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

w2 -3
7. M0 7
(Mohammad Yasin Beigh)

I?gistrai(/Adm.)

No: 327 @rfﬂdr;&?lf Dated: [5/% 7] 201

Copy forwarded to the: -

2 I Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Muzaffar Sajad Mir, Advocate
...... for information and necessary action. \

. e
egistrar m.) } @WM



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No?—obf 3-7—26 @C/ Dated /G:)/Zﬂ}/f

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Minhaaj Ur Rasool Reshi

S/0 Ghulam Rasool Reshi

R/O Astanpora, Brain Srinagar, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—395/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

~ )¢ /

(Mohammad Yasin Belgh)

gistrar (Adm.)
No: 227/5-22 [q/UQDated: /G)/Og/ 303/{@ %/

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
t, B Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Minhaaj Ur Rasool Reshi, Advocate

...... for information and necessary action.

/
geglstra dm.) ’ 0)- vy V)



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:%yéfzo?// Ei/éﬂ ted: /67/0:)'/)"%

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Nirjis Manhas

D/O Haji Musadiq Hussain Manhas

R/O Kamal Kote Uri, Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-396/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
0\// ')4

il
(Mohammad Yasin Belgh)
Ijgg/;lstralq;?dm i)
No: 2207 25-%¢ £9/ Dated: /O}/ 202
Copy forwarded to the: -
T Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Baramulla.
. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
k/(t’@/\/‘/:&—/’—

s Ms. Nirjis Manhas, Advocate
egnstra ( \dm.)

...... for information and necessary action.



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
2062201 [l 91521

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Nazir Ahmad Rather

S/O Mohammad Ramzan Rather

R/O Turkapora, Rather Mohalla, Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-397/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

e

(Mohammad Yasin Beigh)

/ | gistrar/(Adm.)
RN AU

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ts Mr. Nazir Ahmad Rather, Advocate

...... for information and necessary action.
’

o’
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTlFICATlON
No: 70/ qrf%%(/ /Dated ﬁ/ 0;/ 20

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Nargiss Maqbool

D/O Mohd Magbool Rather

R/O Ahan Wakura, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-398/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

P T e

(Mohammad Yasin Beigh)

F/l¢g|stra Adm )
No: a565‘7*%6/'&%/L[Dated /?/09/)’0){

Copy forwarded to the: -

an Advocate is ordered there before.

1 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nargiss Magbool, Advocate

...... for information and necessary action.
7/
Vo

g?gi;tra m.) %:
{ CE%as



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION |
No:’f;’og C?&";’/ E'C?/Egated; [“)/o 9//26%/

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Nusrat Shafee

D/O Mohammad Shafee Dar

R/O Rambagh Payeen, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-399/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

/
(Mohammad Yasin Beigh)
4

an Advocate is ordered there before.

Registrar/(Adm.)
No: 55&’%1’ W /QC//([f:ated: /(7 /O)/ %)1 E/ I‘Q

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

r o8 Ms. Nusrat Shafee, Advocate

...... for information and necessary action.
}

Iz/glstrar m.)lgwﬁ/



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
07991 IO 24>/

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Qazi Abdul Waris

S/0 Qazi Abdul Lateef

R/O Lalpora, Beerwah, Bonpora, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—400/2021 in the roll of Advocate maintained by t.his Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohammad Q{sin Beigh)

gistrar (Adm.)
No: >bc7§5_"élfcf///gated: k?/@/ﬁvﬂ% v !

Copy forwarded to the: -

an Advocate is ordered there before.

i Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Qazi Abdul Waris, Advocate

...... for information and necessary action. ?
r—) 3 W
Registra%A}m.) )C‘) /(/,},—m



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No?/" ?262 //fg/lgﬁed: /7/6%/ o X

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Ruksana Fayaz

D/O Fayaz Ahmad Sheikh

R/O Gadoora, Ganderbal, A/P Sonwar Colony, Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—401/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

s 7
(Mohammad Yasin Beigh)

egistrar/(Adm.)
No: 3276577 KC’ , L@ated: /‘z)/o;/ 26 1

Copy forwarded to the: -

s Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Ruksana Fayaz, Advocate

...... for information and necessary action.

@gi'stra m.) , @ S



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
s ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: =/ / ‘Tf’m’ Kﬂ '[Ifated: f 3/ Og/ 20
. ]

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Shah Fasil Ahanger

S/O Mohd Shaban Ahanger

R/O Shaheen Colony Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—402/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

g
- i
(Mohamm asin Beigh)
Registrar/(Adm.)

No: 536)}#}@?&7/1&%: /ﬁ_/o}/ )Jo%)f/

Copy forwarded to the: -

an Advocate is ordered there before.

i 18 Principal District and Sessions Judge, Kupwara.

o Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kupwara.
S. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping tecord of the same.
7 Mr. Shah Fasil Ahanger, Advocate
...... for information and necessary action. :
N
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

e o | O e

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Sajad Ahmad Pala

S/0O Ghulam Mohammad Pala

R/O Hardu Madam Tangmarg, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—403/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

Gt
b wﬁu

(Mohammad Yasin Beigh)

lj;}gistra%Adm.)

an Advocate is ordered there before.

vo: 23999-0¢f%/ Poutea (5/23] 20

Copy forwarded to the: -

i Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sajad Ahmad Pala, Advocate

...... for information and necessary action. )
iegistra dm.) } @ ,(/a—/)/



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
;?

NG i S Kgéted [2/93 >0

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Sadaf Yasin

D/O Mohammad Yasin Bhat

R/O Buchwara, Dalgate, Srinagar.

A/P Gousia Colony, Sector 2, Zeo Office Lane, Bagat E Kanipora, Budgam
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’/her name has been entered under

serial No.JK—404/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\__wey

(Mohammad Yasin Belgh)

gistrar (Adm)
No: 373’:7577-‘7‘*/ K% Dated: /“)/99/203{ %

Copy forwarded to the: -

1 Principai District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sadaf Yasin, Advocate

...... for information and necessary action. M’:\
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:j-' 1 Bi}o}f KCZ/I(JZted: 5/69’/ )a')/

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Suhaib Bin Yousuf

S/0 Mohd Yousuf Najar

R/O Bota Kadal, Lal Bazar, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—405/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

o\

(Mohammad Yasin Beigh)

gistrar(Adm.)
No:b’ﬁ"iﬁ- OQ"K%/ gfted: {57/697 2’”7'}? I@/

Copy forwarded to the: -

an Advocate is ordered there before.

i Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association. Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Suhaib Bin Yousuf, Advocate

...... for information and necessary action. ’

Registrar[(Adm.) }O)r(/r)”ﬂ)/;
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 7/50719024 gg/Dated blef 2!?/{

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Suraya Bashir

D/O Bashir Ahmad Dar

R/O Furrah Mirbazar, Dangerpora, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—406/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

L]

¢f‘
i N ) ) )
(Mohammad Yasin Beigh
Registrar%l\dm.)

No: }({005" (0 /69/ [[ffted: /C?/J;/ lo)/(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Ts Ms. Suraya Bashir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ,’/Uﬁ ?f%l" K%D/gid: /07/‘:934%%

It is hereby notified that vide High Court Order Dated 15 .07.2021

Ms. Shaista Pandit

D/O Noor Mohd Pandit

R/O Kanipora Kralapora Soliyah Colony, Tehsil B.K.Pora, District
Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—407/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

2
W/
- 107
(Mohammad Yasin Beigh)
Registrar%f\dm.)

No: JYo!/-1Y (67/[/7 Dated: /ﬁ/og/)tﬂ/f "@

Copy forwarded to the: -

an Advocate is ordered there before.

T Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 o8 Ms. Shaista Pandit, Advocate

...... for information and necessary action. . ,

. o
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: i t%)’dl// K%gtid: /9 /0;}/}0}/

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Tajamul Islam
S/O Ali Mohd Rather
R/O Awaneera Zainapora, Astan Mohllah, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—408/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)

?glstrag;dm )

an Advocate is ordered there before.

No:310/9-2L /?q UF vatea: E1[5H 2

Copy forwarded to the: -

1 Principal District and Sessions Judge, Shopian.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette. '
4. President, District Bar Association, Shopian.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping 1ecord of the same.
i Mr. Tajamul Islam, Advocate
...... for information and necessary action. y
s
o

/") . »
Registrar (Adm.) /@ f-(_/)"")«




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Q/Qi 263// £C{/Ig:ted: /7 /GH ‘lﬂ//

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Tareeq Ul Islam

S/0 AbdulRehman Khan

R/O Putukhah Muqam, Khan Mohalla, Tehsil Khoie, District Baramulla
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—409/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

o\

(Mohammad Yasin Beigh)

gistrar (Adm.)
No: 3(103:?1“3('( KC?/(/ Dated: H/O:}/ )’0)/{ r %

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.

s CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
(" Mr. Tareeq Ul Islam, Advocate
...... for information and necessary action. J
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: +19 C’i‘;“’m/@&t{d A 6}/2‘%

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Tariq Ahmad Bhat

S/O Bashir Ahmad Bhat

R/O Nowbugh Chadoora, Mugdam Mohalla, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—410/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o\ st

(Mohammad Yasin Beigh)

gistrar{(Adm.)
No: ;(1055“((1 C/l Dated: /7/09‘/20){? I'L/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Budgam.
9. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
< (A Mr. Tariq Ahmad Bhat, Advocate
...... for information and necessary action. )
CN""M
) '

Registrarf(??dm.) / @ —-*@'"‘f
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% R %

PROVISIONAL

ENROLLMENT

NOTI{ICATION
No:’;20 ?fﬁzﬂbf C{ ated: /9)/@/%

It is hereby notified that vide High Court Order Dated 15 .07.2021

Mr. Ummer Yaseen Khan
S/O Mohammad Yaseen Khan
R/O Aripal Tral, Khan Mohallla Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—411/2021 in the roll of Advocate maintained by this Registry.

sought before the date of expiry unless the absolute/final enrollment as

The renewal/extension of provisional licence/enroliment must be

an Advocate is ordered there before.

(Mohamma Yasin Beigh)

egistrar| (Adm.)
No: 3(7095 - 30 fﬁﬁﬁated: 5)/ 2”3} %

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also <eeping record of the same.
Mr. Ummer Yaseen Khan, Advocate

...... for information and necessary action.
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